No. 37
Final decree in foreclosure suit.
IN THE HIGH COURTOFJUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

SUIT NO. OF 19
’ CORAM :
DATE:
............................................ PLAINTIFF.
versus
............................................ DEFENDANT.
Uponreading the Notice of Motion hereindated the .............ccccoevvninines day of

............................... 19 fora final decree for foreclosure and the affidavits mentioned
in the list “A” hereto and the preliminary mortgage decree herein dated the
............................................... day of .............c.cc.o.o... 19 and the certificate of the
Prothonotary and Senior Master dated the .............ccoceeviiineee . At R SO 19
certifying that no money has been paid into Court as directed by the said preliminary
mortgage decree and upon hearing ........... Advocate for the plaintiff and upon the
defendant being called and not appearing and upon proof of service of the said Notice
of Motion upon him this Court doth order and decree that the defendant and all persons
claiming through or under him be and they are hereby debarred fromall right toredeem
the mortgaged property described in the list “B” hereto And this Court doth further
order that the defendant do deliver to the plaintiff quieband peaceful possession of the
said mortgaged property and it is further declared that the whole of the liability
whatsoever of the defendant upto this day arising from the said mortgage mentioned
in the plaint or from this suit be and it is hereby discharged and extinguished.

NVEERBSS s sccusoinsessisns s ros asss g T TS e TR e TP s 4e , Chief Justice at
Bombay aforesaid, this 1 dayof s s 19 .
By the Court,
Prothonotary and Senior Master.
Sealer
TR chinsssn saspnlins i catmmniiiines oo TR 19
Decree drawn on the application
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